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C.A. No. 471 of 1990 

P.P. Coklani, 
Postal Assistant, 
Cantonment Post Office, 
Ahmedabad 380 003. 	 .. Applicant 

Advocate - Mr. I.L. Pandya) 

Versus 

Union of India, through 
The Secretary, 
Department of Posts, 
Sanad Bhavan, 
New Delhi 110 001. 

Sr. Supdt. of Post Offices, 
Ahmedabad City Division, 

	

Ahmedabad 380 001. 	 .. Respondents 

(Advocate - Mr • P.M.  R ava 1) 

ccrari : Hon'ble Mr. P.H. Trivedi ., Vice Chairman 

Honble Mr. J.P. Sharma 	.. Judicial Member 

ORDER 

Date : 6.12.1990 

Per : Honble Mr. F.H. Trivedi 	0. Vice Chairman 

Heard Mr. I.M. Pandya, learned advocate for the-

petitioner. He wants an order for staying the penalty 

of reduction in rank pending disposal of his appeal 

which he states, has been filed. We find there is no 

reason4 for interference at this stage and the appellate 

authority could pass appropriate orders by disposing of 

the appeal for which he dis-stisfies, he can approach 

the Tribunal. Application rejected. 

J P Sharma ) 
	

P H Trivedi 
Judicial Member 	 Vice Chairman 


